IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH ¢ AT HYDERABAD,
I » * *

0.A. 221/91 ot. of Decision : 4,4.1994

1 Smt, S, Rani Bai
' 2, Ko Laxmana Babu

3. Ke Sub?ahmanyam es Applicants

Us

1. The Central Provident Fund
Commissioner, 9th Floor, Cannaught
Circus, Mayur Bhavan, New Delhi,

2. The Regional Provident Fund

Commissioner, Barkatpura, '
Hyderabad, oo Respondents.

Counsel fer the Applicants : Mr. N.Ramé Moham Rao

Coure el for the Respondents : Mr, Vilas y Afzulpurkar
| SC for PF.

QRAM:

THE HON'BLE SHRI A.B, GORTHI : MEMBER (ADMN.)

THE HON'BLE SHRI T,.CHANDRASEKHARA REDDY : MEMBER (JUDL.)

sl



A
=
o -~ o ey b .

0,A, (22B/91 Bt. of Decision : 4.4,19%94

ORDER

I As per Hon'ble Shri A.B, Gorthi, Member (Admn.) [

The facts of the case are similar to those
in GA No.*Ql?/Ql which we have geparately diSposed of
towday. In this case also keeping in view the assuranc
given by the respondents in their memo No. AP/Adm 1/
Pay fix/EOs/AA0s/94 gt. 14, 2 1994, The applicants
héve made a request for withdrawing the OA, Consequent i

this OA is dismissed as withdrawn.

(T. CHANDRASEKHARA RE%DY) (A.B. GORTHI)

MEMBER (JUDL,) MEMBER (ADMN, )

Dated : The 4th April 1994
(Dictated in Open Court)

ﬁHﬂﬁ%}ui‘t«

Spr _,J

1. The Central Provident Fund Commissioner, P
9th Floor, Cannaught Circus, Mayur Bhavan, New I¥lpj,

2. The Regional Provident Fund Commissioner, Baz}atpura,ﬁyd,
3+ One tcopy to Mr.N -Rammohan Rao, Advocate, CAr.Hyd

4, One copy to Mr.vilas v,.,Afzulpurker, SC fer PF, CAT.Hyd.
5. One copy to Library, CAT.Hyd. ;

6. One spare copy.
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IN THE CENTRAL 4D LNISTRATIVE TRIBJNAL
HYDERABAD BENCH AT HYDERABAD

TES HO‘\I'LLu uh.uU-TICE V.NEELADRI RAD
‘ . VICE CHAIRMAN

Ih D

] L’/

THE HON'BLE MR.A.B.GORTHI 3 MEMBER(AD)
AND e

THE HON'BLE MR.,TQCHANDRASEKHAR REDDY
MEMBER(JUDL)

THE HON'BLE MR jm«GARAuAN : M(ZDMN)
Dateds L~ (_,‘-1994

ORDER/JUBSHENT ~

— e

M.A/fR.A./C. iﬁNo.
in
O.A.NOB‘ J),}i q’ N
T.A.No, E (w.p. )

Admitted and Interim Directions
CIssued.

Al_lowe

| Dispos¢d of with directions
Dismis ed,
Dismisded as withdrawn.

.

Dismissed)for Default.

Re jectedfOrdéred.

No order as to costs.

Central ndministrati\i& Tribaned
DESPATCH

- 9MAY 199%

l HYDERABAD






